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Boundary Commission for Punjab, Haryana
and Himachal Pradesh

«529, SHRI MANI RAM GODARA :
Will the Minister of HOME AFFAIRS be

pleased to state :

(a) the steps so far taken by Government
for the appointment of the Boundary Com-
mission for Punjab, Haryana and Himachal
Pradesh as proposed in the Prime Minister’s
Award of the 29th January, 1970 on Chandi-
gath ;

(b) whether any representation has been
received by Government from the Govern-
ments of Haryana and Punjab for the imple-
mentation of the Award ; and

{c) if so, what steps are being taken in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) According to the
annouricement made on the 29th January,
1970, the terms of reference of the Boundary
Commiission are to be settled in consultation
with the Governments of Punjab, Haryana
and Himachal Pradesh. Discussions have
been held with the Chief Ministers byt no
oansensps has soeeged 99 fur,
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() and {c). No such representations
have besn received but Government are
anxious to implement the decisions as early
as possible,
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WRITTEN ANSWERS TO QUESTIONS

Alotment of News Print to News Papers
and Periodicals

*S12. SHRI S. R DAMANI  Will the
Mhnister of INFORMATION AND
BROADCASTING be pleased to state .

(a) the criteria followed for allotment of
newsprint to the regional langumge dailies ;
and

(b) the machiney set up for examining
complaints from such newspapers and the
extent of discretionary powers exerciscd by
it in the disppsal of cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (8) The criteria for the allot-
ment of ncwsprint to newspapers and
periodicals  including  regional language
dailies are announced annually as part of
Government’s import policy for the year in
rogard to newsprint. The newsprint aloca-
tion policy for the year 1971-72 was announ-
ced on April 7, 1971, vide Public Natice
No, $61THCPN)71, & copy of which was
I!gloa the table of this Housb on 26th May,

(b) The complaints against the allpcation
of newsprint to individual newspapers
offinanily donit with by the Registtar of
Newspapers on the basis of available data
reghrding’circulation, et¢. Any dompluints
méfle to-the Ministry dre examunocd in iter
to that the policy of newsprint
eéarion s bekip praperty aspténenied,
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Wriven doswvers b

infinsace of Foreign Nonoy on WeWspibors

s514, SHRI DHARAMRAO AFZAL-
PUREAR : WAl the Mbdlster of HOME

AFFAIRS be pleased 40 state ¢

{8) whether she C.B.L. has brought to
the hotice of Government certaln cases regar-
ding the influence of foreign money bn
certain newspapers in the countty ; and

(b) if 50, the action taken by Govern-
mont in this yegard ?

THE MINISTER OF STATE IN THE
MINISTRY OF BOME AFFAIRS (SHRI
K.C. PANT) : (a) and (»). Om 3 twreful
stady of the reports ef the Intelligence
Bureau in regard to the role of foreign money
tentsative legislative proposals have already
been formulated to impose suitable restric-
tions on the receipt of funds from fercign
organisatjons, agencies or individuals, other
than in the course of ordinary and bona fide
busingss transactions, Steps are beihg taken
to discuss as eatly as possible the principles
underlying the proposed legislation with lhe
leaders of the opposition partics.

New Formula Tor solution of Telengana
Problem

*515 SHRI T.S. LAKSHMANAN -
Will the Minister of HOME AFFAIRS be
pleased to state

{a) whether a new formula for finding a
political solution of the Telengana problem
has been submitted by the Triengana leaders
to the Centre ;

(b) if so, the mam points thereof ; and

{c) when Government will take a deci-
sion on the formula ?

TRE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
K. C. PAND) : {a) to (c). Some Téfen-
gana leaders have discussed the problems of
Telengana region on various occasions. The

discugsions are pontinuing.
Strenmbning of working of Tes Board
. %519, SHRI PHOOL CHAND
VERMA : Will the Minister of FOREIGN
TRADE be pleated to state ¢ "
(8) The wosidér of cases Perstitig
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